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CENTRAL ADMINISTRATIVE TikIBUNAL
ERNAKULAM BENCH

O.h. 295/94

mMonday, this the 13th day of march, 1995
CORAM:
FON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON'ELE mMR. S<"P. BISWAS, ADMINISTRATIVE MEMBER

1s'VeSe Roy, ‘Postal assistant
ManJerllﬂC

2« Vijayan Pe Pakarath
postal aAssistant, Manjeri HFO

3« Me Thomas, pPostal assistant, :
Chunkathara P.0e. Applicants

By Advocate Mre Me Re Rajendran Nair
vsS .
l. Union of India represented by
Secretary to Government, i
Ministry of Communications,New Delhi

2. The Chief post Master General,
Kerala circle, Trivandrum

3¢ The Superintendent of Post offices,
Manjeri

4; Ke Arya pevi, Accountant
Office of the Superintendent of
Post Offices, Manjeri

Se KeKo. Aravindakshan, Accountant
Head Post office.mangenl.

6e Co Unni Nadi, Accountant,
He«d Post Office, Malapuram Respondents

By Advocate Mre TeP.M. Ibrahim Khan, SCGSC for R 1=3

OR DER

CHETTUR SANKARAN NAIR, (J), VICE CHAIRMAN

Applicants who have passed a test and gualified

' themselves for appointment as 'Post Offices And’Railway

Mail Services Accountants,' seek a declaration that
respondents 4 to 6 should.make way ﬁorithéms .Réspondents
4 to 6 are holding the posts for which applicants are
aspirantse They have béén pPromoted, but they have

declined promotionsg
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2e Merely because the declining of promotions by
respondents ¢ to 6 is inconvenient for appiicants,
we cannot give a declaration that respondents 4 to 6

cannot decline promotions. Learned counsel for

applicents relied on A-I1 and submitted that an official

has no unyualified right to decline promotion and
that he is liable to be forced to accept a promotione
A=-1I only states thats;
"... where the reasons adduced ( sic ) by
~an officer for his refusal of promotion
are not acceptable to the appointing
authority, then he should enforce the
promoticon of the officereee"
3. It is' for the appointing authority to decide
whether the reasons for declining promotion are
acceptable or not acceptable, and it will be not

for the applicants to decide such matterse wWhile

~we £ind no good ground to grant the reliefs,

applicants will be free to pursue their remedy
(1f any) with the depai‘tmenta.l authoritiese

4. ﬁith this observation we dispose of the
'applica.tion. No cbsts.

Dated the 13th March, 1995

__.:‘( ) ' h§~h)LO\VO.V\V\'Ql"
Se Pe BISWAS CHETIUR SANKARAN NAIR (J)

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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by Government of India.
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